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()  As per Section 34AC of the Wealth-tax Act, 1957:-

(i)

(ii)

(IV)  As per rule 8A(13) of the Wealth Tax Rules, 1957 notwithstanding anything

Whenever you are convicted of any offence and sentenced to a term of
imprisonment ; or

In a case where you are a member of any association or institution
established in India having as its object the control, supervision,
regulation or encouragement of the profession of architecture,
accountancy or company secretaries or such other profession as the
Board may specify in this behalf by notification in the Official Gazette and
found guilty of misconduct in professional capacity, by such association or
institution,

You shall immediately after such conviction or, s the case may be,
finding, intimate the particulars thereof to the Chicf Commissioner of
Income-tax, Ghaziabad.

contained in sub-rules (1) to (12) you shall not qualify for registration as a valuer if:-

(a)
(b)

(c)
(d)

(e)

You have been dismissed or removed from Government Services ; or

You have been convicted of an offence connected with any proceeding
under the Income-tax Act, 1961 (43 of 1961), or the Wealth-tax Act,
1957(27 of 1957), or the Gift-tax Act, 1958 (18 of 1958), or a penalty has
been imposed on you under clause (iii) of sub-section (1) of section 271 or
clause (i) of section 273 of the Income-tax Act, 1961 or under clause (jii)
of sub-section (1) of section 18 of the Wealth-tax Act, 1957, or under
clause (iii) or sub-section (1) of section 17 of the Gift-tax Act; or

You are undischarged insolvent; or

You have been convicted of any offence and sentenced to a term of
imprisonment ; or

You have been guilty of misconduct in your professional capacity,-

(i) In a case where you are a member of any association or institution
established in India having as its object the control, supervision,
regulation or encouragement of the profession of engineering,
architecture, accountancy, or company secretaries or such other
profession as the Board may specify in his behalf by notification in the
Official Gazette, by such association or institution; or

(i) In case of violation of the conditions written in (IV)-(a) to (e) above,
you will inform the office of the Chief Commissioner of Income-tax,
Ghaziabad immediately in writing.

(V) Whenever any penalty is imposed on you, you shall inform the office of the
Chief Commissioner of Income-tax, Ghaziabad/concerned Pr. Commissioner of
Income-tax about the nature of penalty within a month as mentioned in the rule 8-
A(13) of the Wealth-tax Rules, 1957.
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(V1) As soon as you accept job with Government/public sector undertakings or
any non-government employer, you shall inform the office of the Chief Commissioner
of Income-tax, Ghaziabad/concerned Pr. Commissioner of Income-tax. During the
service the Registration will be suspended and during this period any report of
Valuation will be treated as void. The registration will be treated as cancelled from the
date of getting employment.

(Vi) In case violation of any of the conditions mentioned in section 8A of Wealth-
tax Rules, 1957 is brought to the notice of Chief Commissioner of Income-tax,
Ghaziabad/concerned Pr. Commissioner of Income Tax, your registration as Valuer
may be cancelled under section 34AD of Wealth-tax Act, 1957.

(Vi) It may also be noted that registration under section 34A8 of the Wealth-tax
Act, 1957 as well as your performance shall be granted for three years from the
effective date of registration, and in case of viclation of reievant provisions or the
above-mentioned conditions or not finding the performance satisfactory, the
registration may be cancelled under section 34AD of Wealth-tax Act, 1957.

(1X) The application for renewal of approval should be submit cd at least 60 days
before the expiry of the current approval.

Yours faithfully,

e

(Dr. Suchismita Palai)
Chief Commissioner of Income-tax
Ghaziabad.
Copyto:
1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.
2. Sh. Manoj Kumar Singh Raghav, 1203, Devika Apartment, Sector-4, Vaishali,
Ghaziabad

3,The ADG (System)-4, Income Tax Office, Vaishali, Ghaziabac: for uploading in

Vg departmental website.
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Income Tax Officer (A&J)
For Chief Commissioner of Income Tax,
Ghaziabad.
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